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PER ASHOK JINDAL: 

 

 The appellant is in appeal against the impugned order wherein 

the Cenvat credit sought to be denied on the ground that the 

appellant has availed Cenvat credit on debit notes cum delivery 

challans which is not proper document in terms of Rule 9(2) of the 

Cenvat Credit Rules, 2004. 

2. Heard the parties. 

3. I find that the Cenvat credit sought to be denied on the ground 

that the Cenvat credit of Rs. 38,58,947/- has been taken by the 

appellant on debit notes. I find that the debit note contains all the 
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particulars for availment of the Cenvat credit in terms of Rule 9(2) of 

the Cenvat Credit Rules, 2004. In that circumstance, the Cenvat 

credit cannot be denied to the appellant on the strength of debit 

notes. 

4. In these circumstances, I do not find any merit in the impugned 

order; accordingly, the same is set aside. 

5. In result, the appeal is allowed with consequential relief, if any. 

(Dictated and pronounced in the open court) 
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